FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF NIRVIKAR FILMS LLP

RELEVANT PARTICULARS

Name of corporate debtor

NIRVIKAR FILMS LLP

I
2 Date of incorporation of corporate debtor 17" June 2019
3 Authority under which Corporate Debtor is incorporated / | ROC, Delhi 1
registered
4. Limited Liability Identification No. of the Corporate Debtor AAP-6413
3 Address of the registered office and principal office (if any) of | B-1/E-23, Mohan Cooperative Industrial
corporate debtor Area, Mathura Road, South Delhi. Delhi,
110044
6. Insolvency commencement date in respect of corporate debtor | 12% June 2026
7 Estimated date of closure of insolvency resolution process 9" December 2026
8. Name and registration number of the insolvency professional | Loveneet Handa
acting as interim resolution professional IBBI/IPA-002/IP-N0O1048/2020-021/13386
9. Address and e-mail of the interim resolution professional, as | 201, Plot No. 48, Park View Complex,
registered with the Board Hasanpur, I.P. Extension, Delhi - 110092
loveneet.cs@gmail.com
10. | Address and e-mail to be used for correspondence with the | 201, Plot No. 48, Park View Complex,
interim resolution professional Hasanpur, I.P. Extension, Delhi - 110092 '
cirp.nirvikarfilmsllp@gmail.com
11. | Last date for submission of claims 26™ June 2026
12. | Classes of creditors, if any, under clause (b) of sub-section | NA
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and hitps://www.ibbi.gov.im/home/downloads
(b) Details of authorized representatives NA

are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the NIRVIKAR FILMS LLP on 12" June 2026.

The creditors of NIRVIKAR FILMS LLP are hereby called upon to submit their claims with proof on or before
26™ June 2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

Date: 13" June 2026
Place: Delhi
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MAGHMA INDUSTRIES LIMITED

OPERATING IN [FHARMACEUTICALS] AT MUZAFFARNAGAR
(Under sub-regulation (1) of regulation 36A of the Insalvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

RELEVANT PARTICULARS

1. [Name of the carporate deblor alang with PAN &
{CIN/ LLP No

M/s. Magma Indusiries Limifed
CIN: U24129UP1999PLC024442
PAN: AACCR13540

ahap Mo 10 Ground Faar TC
Square market, Arya Samaj Road
Mahaveer Chowk, Muzaffarnagar,
Littar Pracesh-251001

2. | Address of the registared office

J. {URL of website | NA
4, |Details of pface where majority of fived assets | The GO has Nl Fixed Assets as on
{are located \CIRP Date

5. lInstalled capacity of main products | senices iHﬁ
6. | Quantity and value of main products / services (NA
\sold in last financial year |
7. INumber of employeas, workmen | Mil

@|p TATA CAPITAL HOUSING FINANCE LIMITED
TATA "B s Lo P o o

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(As per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersignad being the Aulhonzed Officer of the TATA Capilal Housing
Finance Limited, under the Securitization and Reconsiruction of Financial Assels and
Enforcement of Security Intesest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rubes, 2002,
issued a demand notices as mentioned below calling upon the Barrowers to repay
the amount mentioned in the notice within 60 days from the date of the said notice.
The barrower, aving fziled 1o repay the amaount, noticeis hereby given to the borrower, in
particular and the public. in general, that the undersigned has taken possession of
tihe property described herein betow in exercise of powers conferred on him under
section 13(4) of the said Act read with rule 8 of the said Rules.

Tha borrower, in particular, and the public in general, are hereby cautioned not to deal
with the property and any deafings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interast, charges, costs elc. from date mentioned
below.

The borrower's attention is invited to provisions of sub- section (8) of Section 13 of

16,/ Process emad id to submit Expression of
Intergs!

Cinp.magma@gmail.com

Sd-

Mr. Rajesh Srivastava

Resolution Professional

in the matter of

Magma Indusiries Limited

[BBI Reg No.: IBBUIPA-001AP-P-01998/2020-241 3138

AFA NG ARTA1IRID2I11 22610805

AFAVALIDITY: December 31, 2026

Ernail Id: cirp.magma@omail.com, rajesh1 7M1 Egmail.com
Meb. Mo, 9654307800

Diata: 14.08.2026
Place:; Moida

HINDUJA HOUSING FINANCE LIMITED

e Corporate Office: No. 167-169, 2nd Floor,
HOUSING FINANCE Anna Salai, Saidapet, Chennai-600015.

Branch office: 2015/1, 2nd Floor Pitambra Heights Green Park Colony, Near 48 Chambers,
Elite Jhansi, U.P.-284001. Email auction@hindujahousingfinance.com

RLM - BRAJESH AWASTHI - 9918301885 * CLM - AKSHAY SAWLA - 9515683404
RRM - PUSHKAR AWASTHI - 9453043399 ¢ CRM - MITESH MISHRA-9555269296

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
(SARFAESIACT)

In respect of loans availed by below mentioned borrowers / guarantors through
HINDUJAHOUSING FINANCE LIMITED, which have become NPA with below mentioned
balance outstanding on dates mentioned below. We have already issued detailed Demand
Notice dated as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 by Registered Post/ Speed
Post / Courier with acknowledge due to you which has been returned undelivered /
acknowledgment not received. We have indicated our intension of takin possession of
securities owned on one of you as per Sec. 13(4) of the Act in case of you failure to pay the
amount mentioned below within 60 days. In the event of your not discharging liability as set
out herein above the Bank / Secured Creditor may exercise any of the right conferred vide
section 13(4) of SARFAESI Act while publishing the possession notice / auction notice,
electronically or otherwise, as required under the SARFAESI Act, the Bank / Secured
Creditor may also publish your photograph. Details are hereunder:-

St Borrower(s)/Co-Borrower(s) / Guarantor(s) '[ Demand Notice Date & Amount

RAIKAWAR, HOUSE NO. 515/A SIDDHESHWAR NAGAR, as on 28-05-2026

ITI, SIPRI BAZAR, JHANSI MANDIR, Urban, Jhansi, Uttarf NPA Date : 06-05-2026

Pradesh, India - 284003
Description of Property: One Residential House Lies in Arazi No. 72M measuring area 740 sqft =
68.74 sqmtr Situated at Mouza Nayagaon Tehsil & District Jhansi Uttar Pradesh. Boundaries: East:
Plot of Pandit Ji, West: Road 5.50 Mirs, North: Plot Of Rafig, South: Plot of Smt. Rani.

'UP/JNS/JNSI/AOOOOOO?QO, Mr. SATISH KUMAR, Mr. VINITA| 30.05.2026 & Rs. 769326/-

8. | Further details including last available financial | For details please contact Loan Name of Obligeriz) Y= T
{statements (with schedules) of two years, Ists {cirp.magmad@gmail.cam ficcoumt /Legal Heirz)/ & Date of Date
{of credoes are avallable at URL: | Mo |Lagal Representative(s)| _Demand Hotice : !
%, |Eligibdlity for rasolution applicants under section |For details please condact, 10071593 | Mr. Vikram Birla Rs. 21,21,424/- [Rupeas Twenty One | 11.06.2026
125(2)(h) of the Code is available at URL: Cirg magmadgmail.com ﬁm"ﬁ:ﬁ? : LQ}EII TTTTDHE rﬁnusa&‘dlﬁuur
10).[Last date for receipt of exprassion of interest  120.06.2026 g e UCTEL. W
e A outstanding as on 11.03.2026
11,1 Date of issue of provisional list of prospective (D907, 2026 (o) g
Uresolution applicants _ Description Of Secured Assetsimmovable Properfies:- Al Fiecs & Parcels of
RSP BT T T Residential Flat No. 106, 1st Floor, Type-B, Tower-2, Admeasuring 476.415 5q. Ft. carpet
) bl A L area. 1.6, 44.26 Sq. Mir with Balcony Area of 138 Sq. F1, in the Group Housing project
5 ﬂvlbmflﬂl st __ : “Happy Homes Grand”, Sllualed at Revenue Estate of Village Bhatola, Sector - 85,
13.{Date of issue of final list of prospective |24.07.2026 Tehsil and Districl-Faridabad, Haryana with all common amenities mentioned in
resolution applicants ! Flat Buyer Agreement.
14| Date of Issue of information memorandurn, | 29.07.2026 DATE :- 14-06-2026 Sd- AUTHORISED OFFICER,
tevaluation matrix and request for rassdution PLAGE:- FARIDABAD, HARYANA FOR TATA CAPITAL HOUSING FINANCE LIMITED
iplans to prospective resolition applicants FORM A
15.{Las! date for submission of resolution plans | 26.08.2026 PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SPACE INCUBATRICS TECHNOLOGIES LIMITED

Relevant Particulars

SPACE INCUBATRICS TECHNOLOGIES LIMITED
29/06/2016

Registrar of Companies, Uttar Pradesh |l

1. . Name of corporate debtor

2. | Date of incorporation of corporate debtor

3. | Authority under which corporate debtor is
incorporated / registered

4. | Corporate Identity No. / Limited Liability
| Identification No. of corporate debtor

5. | Address of the registered office and principal
office (if any) of corporate debtor

L1 7100UP2016PLC084473

Desk No. A 41 D-9 Ground Floor Sector-3, Gautam
Buddha Nagar, Noida, Gautam Buddha Nagar, Uttar
_Pradesh, India, 201301

10.06.2026 (Order was communicated to the
|IRP on 12.06.2026)

07.12.2026

6. | Insolvency commencement date in respect of
corporate debtor

7. Estimated date of closure of insolvency
resolution process

8. | Name and registration number of the insolvency
professional acting as interim resolution
professional

9. . Address and e-mail of the interim resolution
professional, as registered with the Board

|Mr. Dinesh Chander Gupta
Regn. No. - IBBI/IPA-001/IP-P-
02107/2020-2021/13303

'dcgcomp@gmail.com

Address: 4819/24, Ansari Road, Near JPH Publishing
|House, Central Delhi, Delhi-110002

sitl.cirp@gmail.com

Address: 4819/24, Ansari Road, Near JPH Publishing
House, Central Delhi, Delhi-110002

124.06.2026

12. Classes of creditors, if any, under clause (b) of .NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13.] Names of Insolvency Professionals identified to INA
act as Authorised Representative of creditors in a
class (Three names for each class)

14, (@) Relevant Forms and
(b) Details of authorized representatives
(AR) are available at:

10.. Address and e-mail to be used for
correspondence with the interim resolution
professional

11.| Last date for submission of claims

https://ibbi.gov.in/fen/home/downloads

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, Prayagraj has ordered the
commencement of the corporate insolvency resolution process of the M/s Space Incubatrics Technologies
Limited on 10.06.2026.

The creditors of M/s Space Incubatrics Technologies Limited, are hereby called upon to submit their claims with
proof on or before 24.06.2026 to the Interim Resolution Professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Mr. Dinesh Chander Gupta
IBBI/IPA-001/IP-P-02107/2020-2021/13303
AFA Valid up to 31.12.2026

Date: 14-06-2026
Place: Delhi

Mr. IDRIS KHAN GAURY, HOUSE NO. B-1 Housing Sector as on 28-05-2026
Growth Center Bijoli, NEAR SBI BANK, Urban, Jhansi, Uttar, NPA Date : 06-05-2026
Pradesh, India- 284135

iUP/JNS/JNSI/AOOOOO1671, Mr. RUKHSANA RUKHSANA[30.05.2026 & Rs.4017157/-

Description of Property: One Residential House No. 162 & Old No. 176 measuring area 1780.62
sqft = 165.42 sqmtr Situated at Mouza Talaiya Tehsil & District Jhansi Uttar Pradesh. Boundaries:
East: Road 3.05 Mtrs, West: House of Vakeel Sahab, North: House of Hazi Munna & Kallan, South:
House of Preetam Singh Yadav

UP/JNS/JINSI/A000001719, Mr. Anuvesh Sahu, Mr. Dinesh|30.05.2026 & Rs.2312129/-
Kumar, House No. 578 Dadiya Pura Shivaji Nagar, Urban, as on 28-05-2026
Jhansi, Uttar Pradesh, India - 284001 NPA Date : 06-05-2026

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF NIRVIKAR FILMS LLP

RELEVANT PARTICULARS

FORM A
PUBLIC ANNOUMCEMEMNT
iRegulation 14 of the Insolvency and Bankrupicy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
Class 21A Technologies Private Limited

RELEVANT PARTICULARS
Mame Of Corporate Person  |Class 21A Technologles Private
Limited
1= duly, 2016

2. | Date Of Incorparaticn OF
|'I._':r:-rp:-|:5-r:,1ld_'| Pierson
X |.-'3'uul:h-|.'||€il5.I LIrycker WWhich
Corpovate Person 1s
| Incorporated! Registesed
4, fﬁurpl}raia identity Mumber OFf | CIN; UTZ000HR2016PTCOG4845
| Corporata Parson
&, [Address Of Tha Registersd Fegistarad Offica:; B4, 12403,
:Dl'llil:.'-:'-: And Prirscipad Office (I Farasvralh Exolica, Sector 53
___(Any} OFf Corporate Person | Gurgaon, Haryana, India, 122071
& rLiquidaﬁ:n-n Commencemant 12" June, 2026
. |Date Of Corporate Parson
7. |Name, Address, Emall
Address, Telephone Mumber
And Tha Ragisiration Mumbers
CH The Liguidator

Ragistrar of Companies: Harsans

Mame: - Mansi] Arya
Address. B-182, Surapmal WYihar, East
Dupdhi, Near Sanatan Dhsadam Mardir,
East Dalhi-110082
E-Mail 1D Reglstered Yith IBBI:
pesmansijElgrrsai com
Process Spoecific E-Mail D
class2 1atpl vWi@gmail.com
Tel [+ 57111 011-46518856
IP RN
JIBBMIPA-002/1P-NDDS0T/Z019-20/12538
12" duly, 2026

8. |Last Date For Submission Of
| Claims

Mofice is hereby givan that the Class 21A Technologies Private Limited has commencad
weurtary liguidation on 13 june, 2026

The slakehoiders of Class 214 Technolegies Private Limited are hereby Saled upon B suberi
a prood of their caims, on or bafare 121 july ta tha iguidator at the eddress mantioned aganst
|Eam L

Tha firancial credilars shall submil their praal of daims By alecironss maans orty. Al o
stakeholders may submit the proof of cleims in person, by postor by #ecionicmeans
Subenission of feése or misleading proafs of cleim shall eltract penalties

==

MANSL ARYS

Liguidator
IBEINMPA-002NP-HNO090T2019-20/12538
AFA Validity: 31 December 2026

Date: 13-06-2026
__Fla:u-: Mew Delhi

DEBTS RECOVERY TRIBUNAL DEHRADUN
Paras Tower, 2nd Floor, Majra Niranjanpur,
saharanpur Road, Dehradun
R.C. No. 01 of 2023

Indian Bank

Dated : 04.05.2026

Certificate Holder
Versus
Shri Usman & Ors Certificate Debtor

Demand Notice
TO,
CD No. 1 Usman Sfo Sh. Kurban, Rio Village Sarwat, Saifi
Colony, Meenakshi Chowk, Khalapar Road, Mahmood Nagar,
Muzaffarnagar- 251001, Uttar Pradesh.

CD No. 2 Smt. Shabana W/o Sh. Usman Rfo Village Sarwat, Saifi
Colony, Meenakshi Chowk, Khalapar Road, Mahmood Nagar,
Muzaffarnagar-, 251001, Uttar Pradesh.

Ir view of the Recovery Cerdificate issuad in OA. No. 80 of 2021 passed by
the Presiding Officer, DRT, Dehradun an amount of Hs 37,94 408.61
(Rupees Thirly Seven Lakhs Ninaty Four Thousands Four Hundred Eight
And Paise Sixty One Only) along with pendente-lite and future interest (@
8,30 % simple interesl yeardy w.a.f. 08.02.2021 il realization and costs of
Rz 40,000 has become due against you (Jointly and severally).
Whereas it has been shown to the satisfaction of the undersigned that il Is
not possible to serve you demand notice in ordinary course, therefore, this
notice is given by way of this publication directing you to pay the above
sum within 15 days of the publication of this notice, failing which the
recovery shall be madea in accordance with the provisions of the Recovery
of Debts and Bankruptey Act, 19593 and Rules there under.
You are hereby ordered to appear before the undersigned on 07.07.2026
at 10:30a.m. for further procaedings.
In addition 1o the sum aforesaid you will be llable to pay:

a) Such inleres! as is payable for the period commencing
immediately after this nofice of the execution proceedings

b) Allcosts, charges and expenses incurmred in respect of the service
of this notice and other process that may be taken for recovering. the
amount due.

Recovery Officer

Debts Reccovery Tribunal, Dehradun

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptey Board of India
{Insalvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
OLIVE TELECOMMUNICATION PRIVATE LIMITED

RELEVANT PARTICULARS
1 [Mama of corporata dellor DHive Tebecommunication Private Limited |
_ 2 Dl g4 Incorparalion of corparate deblar | 17042003 e o]
& [Authonty wder which corporate deblor & | Registras of Companes, Dalhi (RO Dalhi 1)

incorparated | registared

. |Name of corporate debtor NIRVIKAR FILMS LLP

2. |Date of incorporation of corporate debtor (17" June 2019

Description of Property: One Residential House No. 463/M-1 measuring area 1050 sqft = 97.54
sqmtr Situated at Mouza Talpura Dadiyapura Tehsil & District Jhansi Uttar Pradesh. Boundaries:
East: Plot of Rajeev Agarwal, West: Land of Awas Vikas, North: Road, South: Land of Awas Vikas

UP/JNS/INSI/A000002523, Mr. Hukum Singh, Mrs.{ 30.05.2026 & Rs.952370/-
Chandan Devi Kushwaha, House No. 10/1 Ramgarh Datiya, as on 28-05-2026
Ramgarh Datiya, Urban, Datia, Madhya Pradesh, 475675 NPA Date : 06-05-2026

Description of Property: One Residential House Lies in Arazi No. 253 measuring area 2176 sqft
=202.23 sqmtr Situated at Mouza Ramgadha Tehsil Indergarh & District Datia Madhya Pradesh
475335. Boundaries: East: RCC Road, West: House Of Shri Lal, North: Prathanmantri Yojna
Road, South: House Of Chandan

The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice
from the undersigned for more and complete details and (2) To pay the balance outstanding
amount interest and costs etc. within 60 days from the date of notice referred to above to
avoid further action under the SARFAESI Act.

. | Authority under which corporate debtor is|ROC, Delhi 1
incorporated/registered

. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

AAP-6413

. |Address of the registered office and principal |B-1/E-23, Mohan Cooperative Industrial Area,
office (if any) of corporate debtor Mathura Road, South Delhi, Delhi, 110044

. |Insolvency commencement date in 12" June 2026

respect of corporate debtor

_ | Estimated date of closure of insolvency
resolution process

9" December 2026

LoveneetHanda
IBBI/IPA-002/IP-N01048/2020-021/13386

. |IName and registration number of the in
solvency professional acting as interim
resolution professional

Date: 14.06.2026,
Place: Jhansi

Authorised Officer,
Hinduja Housing Finance Limited

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulaticn & of the Insolvency and Bankruptcy Board of India

{Insolvency Resolution Process for Corporate Persons) Regulations, 2016) |

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
TALENT UNLIMITED ONLINE SERVICES PRIVATE LIMITED

Address and e-mail of the interim resolution
professional, as registered with the Board

201, Plot No. 48, Park View Complex, Hasanpur,
|.P. Extension, Delhi- 110092
loveneet.cs@gmail.com

.| Address and e-mail to be used for
correspondence with the interim
resolution professional

201, Plot No. 48, Park View Complex, Hasanpur,
|.P. Extension, Delhi- 110092
cirp.nirvikarfilmsllp@gmail.com

. | Last date for submission of claims 26" June 2026

_ | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21,ascertained
by the interim resolution professional

1, [Name of corparate sebilor (Talent Unlimited Online Services Private

_{Limited
2. |Date of incorparation of corporate debbor | 130452012
3 Autharity undar which corparase deblor s |ROC Delhil

inpoeporated | regisiefed

4, |Corporase |dentity No, ' Lemitad Lighility

Ideniification Mo, of corporate debiar

5, |Address of the registerad office and iEIIIE, Davika Tower, Mehru Place, South
principsl office (if any) of corporate detibar | Delhi, Maw Delhi, Delhd, India. 110019

6, |mzolvency commencament date in respect | 12062028 (Ordar received on 130602026)

of corporate debior '

7. |Estimated date of closure of insofvency |09 2020268

resciulion process |

LUT2000DL 301 2P TC 234341

8. |Mame and registration rumbes of the Manish Agaewal
inscivancy professional acling a5 inferim - | Reg. Mo- 1B81IPA-CRATP-NIO2232017-
resolution professional 181 DE04

9, [Address ard a-mail of tha inlarm
resclution professional, s registaned with
the Board

307, Prakazh Dwep Building, Tolsloy Marg,
Connaught Placa, Maiw Dalki, Mational
Capital Tarmbery of Dethi, 110001

Email; wregisieredvaluenfiomail.com

307, Prakazsh Daep Buikding, Talsboy Marg,
|Connaught Piaca, Naw Dalhi, Mational

10, |Address and e-mail bz be used foe
correspondenca with the interim resciution

professana Capital Terttary of Dethi . 190001
Email; cirp.buosiEgmall com
11. |La=idele for submézsion of claims | TE0B202E
12. |Classes of cradilors, if any, undar clawse [N
{0} of sub-sacin (Gl of sechion 21
eacarianed by the interim resoiution
prafessianal
13, |Memes of nsakency Professionals MiA,
identifiad to act 8= Aulhorsad
Repraseniative of credifors i a class
i Three mames for each class)
14, |ia} Retavard Forma and {a) Wehblink; -
(b} Dedsils of guthorized represendetives | hitpoibbe g inddownisadionm himl
ara avallable at: ) Wij

Mofice is herety given that the Mational Company Law Tribunal has ordered te commencamant
of & corporate ingolvency resolulion process of the Talent Unlimited Onding Services Private
Leveled on 12062026
The creditors of Tatent Unlimibed Onfing Sarvicas Private Limied, are hareby callad upon b
g0 bamail heir claimes with prisal on or balore 2600672028 (o tha infenm resclubon professional attha
eddress mentioned againstentry Mo, 10.
The firancial creditars shall submit their claims with proof by elecironic means only, All olher
creditors may submit the ctalms with proofin person, by post or by electronic mearns
A financial credibor beboniineg o @ class, &% hated agalrsl the andry o, 12, shall indicabeds ¢ s
ol authonsed rapresenialiva rom amang 1he (hies insoheincy prolessionals listad agalnst anlry
Mo.13 o act as authorised recresamaliva of the dass [spacify dazs|n Foom CA
Submissaan of false or misiaading proods of claim shall atiract panaltss.
Sdi-
Manish Agarwal
Appointad as interim Resoltion professional
Talent Unlimited Cinline Services Private Limited
IEBI Reg. No- IBEVIPA-002/|P-NDO2232017-18/10004
AFA Valid up to 30th June 2026
Email: cirp.tuosi@gmail.com

Date; 14.06. 2026
Placa: New Dakhi

. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

Relevant Forms and https://www.ibbi.gov.inflhome/downloads
Details of authorized representatives are  [NA
available at;

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
ofa corporate insolvency resolution process of the NIRVIKAR FILMS LLP on 12" June 2026.

The creditors of NIRVIKAR FILMS LLP are hereby called upon to submit their claims with proof on
or before 26" June 2026 to the interim resolution professional at the address mentioned against
entryNo. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Loveneet Handa
Regd No. IBBI/IPA-002/IP-N01048/2020-2021/13386

Date: 13" June 2026
Place: Delhi

4 |Comofale [denlity Na. / Limited Liability  |UB4200DL2008FTCITRE62
| Mentification Ma. of comorabe dabior
& |Addrass of ihe registarad office and
principal office (if any) of corporele debior
6 |Insohvency commancement date in raspect
af carporate destor
7 |Eslimated date of dosws of insalvency
resalution process
8 |Mama ard registration mmber of the
Insplvency professianal acting as inserim
resolution professional
4. | bddress and e=-mal of 11 inlenm
resolulion pralassionsl s ragpstared with
thia Bogrd
10, | Addrass and a-mad o be used for
| carmaspandenca with the inbarim resciution
| prafessicns
11. |Lasi date far submission of daims
12, [Clesses of crediors, if any, under clausa

Mo O-89, Bazamenl, Kalkaji, South Dethi,
Cigihi- 110018
11.06. 2026

DA.12 2026 180 days fram 1CO)

M=, Harmaet Kaur

Req Mo, IBEITPA-O0RNP-NO0E482 00 0
Juzvisdee ]
Address: J 51 Krishna Nagar, Delhl 190051
Ernail: ipharmeatkaunidgmad com

Addnass: J B Krshna Nagar, Dethi 11003
Emait: ipharmesatkaun@gmad. cam

50636 (14 deys from ICD]

() of sub-section (6A) of secton 21, FlA,

ascetalrad by he Irfesim resolulion

profassional |
14, [Mames of Ingalvency Professionals

idanlified bo act as Authinszed A,

Represanletive of craditors in & class
{Thres names far each class)
t4. |lz} Retavant Farms and hittps bbbt gow inhomedawnioads
I-;h: Details of authorzad representatives  |NA
|Are Avatabie al. |
Maobce is hereby ghven that the Nafional Company Law Tribunal, Mew Delni, Principal Bench has
ardsred the commencemend of a corporele insolency resoldion process of e Olive
Telecommuracation Private Limitad on 11.06.20256
The creditors of Ofive Telecommunication Private Limited. are hersby called wpan to submit their
chaimz with prood on or beflone 2506 2026 to the intenim resslution proféssional af e addness
mantioned aganstentry Mo, 10
The finaackl cradtors shall submil thedr claims with prood by electronks means onky. A% ather
cradifors may submit the claims with praofn person, by post or by electronic means.,
Suberession of false.or misleading proofs of claim shal aflract penaliies.

Sdl-

Mame and Signature of Interim Resolution Professional - Ms. Harmeat Kaur

Date; 14.06.2026 AFA Valid upte: 30.06.2027 Mobile No. +91 TR3RTTT119,
Place: Naw Delhi E-mail id: cirp.olivetel@gmail.com

BAJA) FINANCE LIMITED "“'

Registered Office: Bajaj Finance Limited, Clo Bajaj Auto Limited Complex Mumbai
Pure Road Akurdi Pune 411035 Corporate Office: Bajaj Finance Limited, Off Pune-
Ahmadnagar Road, Viman Magar, Pune — 411014 Branch Office: Bajaj Financa
Lirnited, 1st Floor, Above Syndicate Bank. SCO-40, Distt Shopping Cenire, B-Block,
Ranjit Avenue, Amntsar 143001 Authorized Officer's Details: Name: Vishal Kumar
Ermail ID: vighal kumar1 07 @bajajfinsencin Mob Mo, #31 3876804567,

APPENDIX- IV-A [S2e proviso to rule 8 ()]
e-Auction Sale Notice Under SARFAES] Act 2002
Sale of Immovable Assets Under the Securitization and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002 ("ACT"
Nofice is hereby given to the public in general and to the Borrowers/Co-

barrowers/Morlgagor(s) in respect of below mentioned secured asset which Is
mortgaged with Bajaj Finance Limited ("BFL"), and possession of which had beaen
taken by undersigned Authorised Officer of BFL under the provisions of the ACT wall
be sold by Auction for recovery of the amount mentioned hereunder and further
applicableinterest, charges and costs efc.

The secured assel described below is being sold on “AS 1S WHERE |5, AS 1S
WHAT IS ANDWHATEVER THERE IS" undar Rule No. 8 & 9 ofthe Security inferest
{Enforcement) Rules (“the Rules™) for recovery of the dues detailed as under:

Particulars of E-auction

1. Raj Kumar Slo Banarasi Lal R/o. 4494 Uttam Nagar Kot
Bhagat Singh Amritsar Punjab- 143001 Also AL Rio, Old No
2491 Or New No 4459 Kot Bhagat Singh Abadi Uittam Nagar
Tehsil & DisttAmritsar Punjab 143001

2. Shama Rani Also Known As Shama Ahuja W/o Raj
Kumar Rio. 4494 Gal Mo.d Sultanwind Road, Uttam Magar
Kot Bhagat Singh Amnitsar 143001

Contact No. 3815070709 Email |d: rajkumar@gmail.com

MName & Address of
Bormower

Loam Accourt Mo e_191 BLSFJE4R82T1

Statutery Demand | Notice dated 14.02.2024
Motice uls. 13(2) | Demand amount Rs.29,40,895/-
Date & Amount

Outstanding Amount |Rs.42,00,610.57/- {Rupees Forty Two Lakhs Six
__ason 12.06.2026 ~ |Hundred Tenand Fifty SevenPaisaOnlyy
All that part and parcel of the property of Old No 2491 Or
New Mo 44899 Khasra No 858 2761, Vakia Rakbha,
Sultanwind Kot Bhagat Singh Abad: Uttam Nagar Tehsil &
Distt Amnitsar Punjab 143001 (Area adm. 112.66 5q. Yands)
Bounded as: East- Other Property; West- Kirpa Singh;
North: Saniokh Singh South: Road
Rs.32,75,671/- (Rupees Thirty Two Lakhs Seventy Five
Thousand Six Hundred Seventy One Only)

Description-of
Imrmevable Property

.Hr.-:senle Price in INR

| EMD Rs. 3,27,567.1/-

E-auction date and time| 30.06.2026 11:00 am to 1:00 pm

E- auction Portal | hitps:ibankavctons.in

Lasl date of submission
of EMD 2906 2028

Bid Increment Amount | Rs_25000/-

Encumbrance Known

o Secured Creditpr | 0L KAOWN

From 15.06.2026 to 29.06.2026 on working day between
9,30 AM to 5 PM with Prior appointment

Date of Inspaction
of Properly

Pubdic in General and Borrowears in particular please take notice that if in case auction
on date scheduled herein fails far any reason whalsoever then secured creditor may
enforce security interast by way of sale through private freaty, at the discretion on of
the securad credior. For delailed lerms and conditions of the sake. please rafer o the
link hitps://bankauctions.in and hitps:iwww.bajajfinserv.in jauction-notices

Date : 12.06.2026
Place: Pune

For Bajaj Finance Limited
Authorised Officer

DEMAND NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, (“the Act”) read with rule 3 (1) of

the Security Interest (Enforcement) Rules 2002.

That, Assignor mentioned herein below has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited also acting on its own/in its capacity as trustee of various trusts
mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements,
under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the
rights, title and interests of Assignor with respect to the financial assets along with underlying securi-
ty interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.
The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
Limited (‘EARC”) under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act
read with rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s) of Assignor
mentioned below, to repay the amounts mentioned in the respective Demand Notice issued to them.
In connection with above, Notice is hereby given once again, to the Borrower(s) to pay EARC,
within 60 days from the publication of this notice, the amounts indicated herein below, together with
further interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date
of payment and/or realization, payable under the loan agreement read with other documents/writings,
if any, executed by the said borrower(s). As security for due repayment of the loan, the following asset
have been mortgaged to EARC by the said borrower(s) respectively.

S| | Name of the Borrower(s)/ Co-Borrower (s)/ | Demand Notice |Assignor & Details

No Loan Account Number Date & Amount of the Trust
1. SM ENTERPRISES (Borrower) SBFC Finance
2. CHANDER BHUSAN SINGH (Co-borrower) 19-05-2026 and Limited & EARC
1 3. AHASAN ALI (Co-borrower) X 21,67,394.54/- TRUST SC 499

4. BINDU DEVI (Co-borrower) as on 19-05-2026

LAN:- PR00737437

DESCRIPTION OF THE PROPERTY : All that piece and parcel of the Property being Plot No. 93-
94, area admeasuring 90 sq. yds., out of Khasra No. 68/15, Situated at Village Saran, Tehsil and
District Faridabad, Haryana, which is bounded as follows: East: Plot No. 92; West: Plot No. 95;
North: Remaining part & South: Rasta.

1. Girja Shankar Mishra (Borrower)| 03-06-2026 and | Truhome Finance Limited (Formely
2 | 2. Geeta Mishra (Co-Borrower) | X 75,18,743.85/- | Known as Shriram Housing Finance

LAN:- SLPHGPRK0001811 as on 03-06-2026| Limited) & EARC TRUST SC- 473

DESCRIPTION OF THE PROPERTY : All Part And Parcel Of The Property Bearing No. House/ Plot
No.6, Khasra No. 302, Area Admeasuring 100 Sq Yds., Prashant Garden, Khora Colony, Ghaziabad,
Uttar Pradesh, Which Is Bounded As Follows: East: Other's Property, West: Other’s Property,
North: Other’s Property, South: Rasta.

If the said Borrowers shall fail to make payment to EARC as aforesaid, EARC shall
proceed against the above secured assets under the section 13 (4) of the Act and applicable
rules, entirely at the risks of the said Borrower(s) as to costs and consequences. The
borrowers are prohibited under The Act from transferring the aforesaid assets, whether by
way of sale, lease or otherwise without the prior written consent of EARC. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made
thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.

Place: DELHI Sd/- Authorized Officer
Date: 14.06.2026 For Edelweiss Asset Reconstruction Company Limited

F&Edelwems

1| Hia elfuelion

SMFG

Heyl Bpwy My Fairens

KARVY | XS

Corporate Office: M/s. Karvy Financial Services Limited, Unit No 6 & 7, Andheri Industrial
Estate, Off Veera Desai Road, Next to ABB Co. Ltd. Andheri (West), Mumbai - 400053.
Email :- anil.dubey@karvyfinance.com; Contact No.: 9891872258

SALE NOTICE FOR SALE OF MOVABLE HOUSEHOLD ITEMS

SMFG India Home Finance Co. Ltd.

GGrinashalkti| corporate Off. : 503 & 504, 5 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISION TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable properties
(“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised Officer of SMFG
India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where is”, “As is what is” and
“Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein below and further interest and
other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and Guarantor(s) mentioned herein below.

Place: Agra
Date : 12th June 2026

For detailed terms and conditions of the sale please call Anil Dubey : 9891872258

KARVY FINANCIAL SERVICES LIMITED

Sd/-

Authorized Officer : New Delhi/ Ghaziabad

: 13.06.2026

Place
Date

o AU.CTION SALE NQTICE FOR SALE OF MOVABLE HOUSEHOLD ITEMS S oG Reserve Price:| Date & Date of
Notice is hereby given to the public in ggneral and in partlc.ular to the Bc‘)‘rrovyer(s) anc! 91,!‘arar.1tor(s) th'a”f Nol Borrower(s) Description of the Properties Earnest Money| Time of EMD
the below descrlbed.movatlale household items uncharged v_wII b(.a sold on “As is Where is”, “As is What is '| / Guarantor(s) LAN Deposit : E-Auction |Submission
aonc: Wha:tje;/her there |st basis og 30.0.:5.2.(])'2[36. 'Il;he ;%so%rlvegrlce W|Ilobe RTsh 10000;— (Rlljpees Ten Thousand Lan No. Built Up Third Floor Back Side With Roof Rights Property Rs.

nly) and the earnest money deposit will be Rs. - (Rupees One Thousand only). _ _ 609139211718353 | Bearing No 37, Area Measuring 40 Sq Yds., Out Of Total Area | 14,20,000/-
The |.ntend|ng bidders should mak.e t.helr own |n<.jep.endent inquiries 'regardlng auction and clalm's / rights 1. Bidesh Kumar | 100 Sq Yds., Out Of Khasra No. 105/10 Situated At Village 09.07.2026
/ society charges affecting the said items lying inside the Nagar Nigam No 22/74-75, Measuring Area 1. | 2. Ramkali Palam, New Delhi Colony Know As Vishwas Park, Block E, at 11.00 AM | 08.07.2026
133.77 Sq. Meter situated at Bag Anta, Loha mandi , Agra, prior to submitting their bid. In this regards, W/o. Uttam Nagar New Delhi-110059 Bounded As Under:- East:- | Rs. 1,42,000/- | to 01.00 PM
auction advertisement does not constitute and will not be deemed to constitute any commitment or any Bidesh Kumar Gali 10 Feet; West :- Portion Of Property / Floor; North :- Half
representation of the Bank. Portoion of Plot No. 37; South :- Plot No. 38
The intending bidders may obtain the Tender Forms from Gauri Associates,Shop No 15, Block 17, 2nd Floor, Lan No. .- . Rs
. . Iy i Flat No. GF-3 Ground Floor, Rear LHS Unit Without Roof Rights, : 09.07.2026
Shoe Ma.rket, Sanja.y Plac.e, Agra - 282002 by providing requisite KYC d(.)cume.nt\.s before the. auction date. 9. (150;4;3:?'(1::‘2?%% Area Measruing 465 Sq. Ft. Built On Plot No. B-15/2 DIF, Ankur Vinar 15,90,000/- at 11.00 AM | 08.07.2026
Date & Time of public Auction 30.06.2026 from 12.00 Noon to 4.00 PM with unlimited extensions clause of 10 - hajan Ru Sadullabad Tehsil Loni Dist. Ghaziabad-201 011. Rs. 1.59.000/- | t0 01.00 PM
minutes each. 2. Laxmi Vijay Jha + Y,
: Lan No. Flat No. UGF-07, On Upper Ground Floor (Rear LHS Middle) Without Rs.
Detail of Property/ 613938011886374 | Roof Rights’ Said Floor” Built On Covered Area Measuring 88 Sq.| 39,90,000/- | 09:07:2026
3. . « . » o at 11.00 AM | 08.07.2026
Room 1 Room 2 Room 3 — 1.Deepika Gupta Metrs., Out of Khasra No. 503/3 “Organic Homes” Situated In The t0 01.00 PM
1.0ld Ceiling Fan 1. Old Oven and Fridge 1. Old table fan (1.Nos) 2.Vivek Kumar Area Of Village Makanpur Paragana Loni Dist. Ghaziabad. Rs. 3,99,000/- )
2.0ld Iron Box 2. Old Plastic Chair (5.Nos) 2.0ld Stove And Small Cylinder (1.Nos) ;:2923611827840 (F*F?sidinl_tli;; C\llatth Befgngfl\;{q- L’fGé’Oﬂ (FDIntUri\per (Eﬂround Flogr(,J gig 20 8?18600/ 09.07.2026
. ; ear ithout Roof Rights “Said Flat” Area Measuring 90 Sq. ,80,000/- .07.
28:3 _CI_; o;ler 2 gelllncg IF a(;w (1 ';\IES) i'gld fICI) flndglﬁ 'NI;)S) 1N 4. | 1. Sameer Nasa Mters., Out of Khasra No. 503/3 “Organic Home” Situated In The at 11.00 AM | 08.07.2026
: able - Gas Cylinder (1.Nos) -Small And Iron Box (1.Nos) 2. Anju Nasa Area of Village Makanpur Pargana Loni Tehsil & Dist. Ghaziabad | Rs. 3,98,000/- | to 01.00 PM
5.0ld Weight Machine | 5. Old Iron almarah (1.Nos) UP-201 014.
6. Old bed, 7. Old Bartan Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at the
Reserve Price(Rs):- 10000/- | Earnest Money Deposit (Rs):- 1000/- ] Bid increase Amount (Rs.):-1000/- following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders

can also contact : Ashish Kaushal, Mobile: 8527134222, E-mail: Ashish.Kaushal @grihashakti.com, Mr. Niloy Dey, on his
Mob. 8655619157, E-mail : Niloy.Dey @grihashakti.com

Sd/-
Authorized Officer,
SMFG INDIA HOME FINANCE CO. LTD.

epaper.financiaiexpress.canb. ®

New Delhi
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